D [N PART II SECTION 3(ii) OF|THE GAZETTE OF INDIA.
© GOVERMMENT Or INDIA} '
. WINISTRY OF FINANCE(DEPARTEENT OF REVENUE)

NBw DELHI: THY  JANUARY, 1982.
. NOTIFICATION
- TINGOIAE=L AX

3 m‘!/!?'}jf? o .203/201/€1-TTA. 11) : In contination of this office
Not ificat jon No.38T0(F.No.203/3/80~1TA, 11} |dated 19,2.1961, it is
hereby notified for general information thyt Lhe inst itut ion ment ioned

below haé been approved by Department of S¢ience & Techmlogy, New
Delhi, the prescribed suthority for the putposes of clause(ii) of
sub-section(l) of seckion I of the Income tax Act, 1901 read with
. Rule 6 of the lncome~tax Rules, 1062 under $he category wassociation®
- in the area of other natural .and applied sgiences subject to the
following conditions: - S . - - .
i) - That the Adi Sankara advaita Research| Centre will maintain’a
- geparate account of the sums received| by it for undertiaking
" research in the uncermentipned projecks: ' T :

“{a) Oxidstion of alcokols with Nehald compounds in presence of
- Silver Salts. = o '
{b) ‘Oxidation of Alcohols using hale
" .phosphoric triamide (in presefce

ns in Hexa Methyl
f a bese NaH, IO a)

~ (c) Bench scale synthesis_éf Ion Exc Iange Resins., -
i4) Thet the $aid CentTe will furnish snrfual returns ¢f its
U7 geient ific research actdivities to the Prescribed aputhority for
every ymxxy financial year in such fqrms as may be laid down
and intimated to them for this purpoge by 30th April each year.
That the said Centre will submit the |Annual return and Statement
of Atcounts o the concerned Commissjoner of Income-tax every
o . pSImurioNn. |
- 'ASi Sankara Advaita Research Centre, MadTae.
' This notification is effective for a|poricd of thrée years:
'fram-1,4.198; to 31.3,1584, 3---ip- ) ?HYE. s

- ii-hf . .%%_?{ﬁﬂ,ff?’fa.
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| UNDER $cCRETARY TO THE QUVERN4ENT OF INDIA
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